Central Administrative Tribunal, Principal Bench

0.A.No.609 of 2004
ML AL MO, 537 /2004

Hew Delhi, this the Sth dav of March. 2004

Hon ble Mr.Justice V.S.Aggarwal,Chairman
Hon "ble Mr.S.K. Naik,Member (A}

Chander Bhan Fanwar,

SA0 Shri Udmi kam.,

R0 1242, Near Krishan Mandir,

Madafgarh. New Delhi-43 .« Applicant

(By Amvocate: Shri George Paracken with Shri M. k. Govel)
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o Union of India throuagh
The Secretary,
Ministry of Health & Familv Welfare,
Mirman Bhaven,
Mew Delhi,

The Director General
Central Government Healbth Scheme (CGHS)
fnlstry of Health & Family Welfare.
Department of Health.
Hirman Bhawan, New Delhi . .« - R&Espondents
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By Justice V.S. Adgarwal,Chairman

The applicant was &  Pharmacist  in Central
Government  Health Scheme (COGHS)., A criminal case was
reglistared  agalinst  him  with respact to  the offences
punishable  under Section 409, 488 and 471 of Indian Pensl
Caode ., The same was registereand on 23.172.88. The applicant
superannuated on 31,017,949, The orovisional pension iz
statad Lo have been sanctioned because of the nendency of

the criminal case.
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On  Z.12.87, the learned Judicial Maoistrate st
Ambals held the applicant guilty of the offences punishable
under  Section 409, 468 and 471 of [ndian Fenal Code, Vidse

order  of 3.12.97. he was zentenced to undergo imorisanment
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PLLL the rizing of the court and Lo vay a consolidated fine

of Rz 5000/~

N The arievance of the aoplicant 1s  that tres
provisional  pension  has been stooned but no decision in
thie regard has been taken by the competent authority as to
1t the pen<ion hass to be paild to the applicant or ., in ANy

Caze. the matter has not been Finallsed.

4, AL this stage when Fights of the re<pondents are

not likely to be affected, we deem It unnecessary to give a

netice to how calse while dispoesing the present petition,

5. It is directed  rhat respondent no, ) wWoltl ol

T

consider  and  pase an anpropriate order perteining to  th
claim  of the applicant. We make 1t clear that we are  not
exniressing  ourselves  on the merits of the matter 1f the
anplicant is entitled to the: pension or not, The decizion
preferably should be taken within four months of  the
receint  of  the certified copy of the present  order anc

commnunicated to the applicant, G, A, is disposed of,
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( S.K. Naik ) ( V.S. Aggarwal )
Member (A) Chairman



